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•.tCEN]J ADMIMSTRATIVE TRIBUNAL, GUWAHATI BENCH. 

O.A.No.140-of2005. 

DATE OF DECISION: 15.06.2605 

• 	Shri Chaten Rigzln 	 APPLICANT(S) 

Mrj.L.Sarkar '' 	 ADVOCATE FOR THE 
APPLICANT(S) 

• 	 - VERSUS- 

U. 0. I. & ()r. 	 RESPONDENT(S) 

• 	Mr. A. K. Chaudhuri, Add!. C.G.S.C. 	ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR JUSTICE G. SIVARAJAN, VICE -  CHAIRMAN., 

THE HON'BLE MRK.V.PRAHLM)AN, ADMINISTRATIVE MEMBER 

1. 	Whether Reporters of local papers may be allowed to see the 
judgments? 

• 	2. 	To be referred to the Reporter or not? 

Whether their Lordsh-ips wish 'to see the fair copy of the 
• 	 judgment? 

Whether the judgment is to be circulated to the other 
Benches? 	 - 	•• 

Ju d gmen t.delivred by Hon 'ble Vice Chairman. 

• - 
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I 	
I . 	.. 	-. 

CENTRAL ADMIMSTRATIVE TRIBUNAL, GUWAHATI BENCH.. 

Original Application No. 140 of 2005. 

Date of Order: This, the 15th Day ofJune, 2005. 

THE HON'BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR K.V.PRAHLADAN, ADMINISTRATIVE MEMBER 

Shri Chaten Rigzin 
Working as Additional Commissioner 
Central Excise Commissionerate. 
Dibrugarh. 	 . 	 -... Applicant. 

By Advocates S/Sh.riJ. L. Sarkar& S. Nath. 

- Versus - 

UniOñoflndia 
Represented by the Secretary (Revenue) 
Ministry of Finance 
Department of Revenue 
J\Jorth Block, New Delhi. 

Central Board of Excise & Customs 
(through its Chairman) 
North Block, New Delhi. 

Chief Comn issioner 
Customs & Central Excise 	. 
Shillong Zone 
Crescens Building 
M.G.Road, Shillong-1. 

Commissioner 'of Central Excise 
Lane F., Milan Nagar 
Dibrugarh Assam. 	 . 	... Respondents. 

By Mr.. A. K. .Chaudhuri, AdCILC.G.S.C. 

ORDER(ORAIi 

SIVARAIAN, J.(V.C.): 	. 	. 

The applicant is working as Additional Commissioner, 

Central Excise Commissionerate, Dibrugarh from 61.2003 on his 

transfer. from Mumbai. The applicant is presently aggrieved by his 

transfer from Dibrugarh tO Kolkata as per order dated 10.6.2005 

Annexure-D).. According to the a]plicant, when he was transferred 

13 
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from Mumbai to N. F. Region he was allowed to retain the residential 

accommodation provided to him in Mumbai to enable his family 

members to reside there; the children of the appliant are studying in - 

Class VHI and Xli at Guru Nanak Kh:alsa College, Mumbai under the 

Maharashtra Board of Education, Mumbai; if, the applicant has to 

relinquish the quarter in ,Mumbai that would jeopardize the academic 

careers of his children. It is also stated that the present transfer order 

has been issued only to help a few persons who made representations 

before the respondents. It is stated that transfer have been effected 

pursuant to the representations filed 'by some of the officers to the 

detriment of this applicant and similarly situated persOns. It is also 

stéted that the applicant having completed two years of service in the 

N. E. Region.had applied.for choice posting i.e. to Mumbai and that 

ignoring the said request he has been transferred to Kolkata. 

 We have heard Mr. J. L. Sarkar, lOarned counsel for the 

applicant and Mr. A. .K. Chaudhuri, learned Addl. C. G. S. C. for the 

respondents. Similar cases in regard to transfer and posting of 

Superintendent in the Custom and COntra! Excise Department have 

came up before us wherein the parties submitted that transfers are 

effected in the month of June against the well accepted norms for 

which it is stated that transfer and posting will be effected only during 

March/April of each year. It is also pointed out that transfers are 

effected to the.detriment persons by issuing transfer orders based on 

the representation'made by other officers. We have disposed of the 

said OAs directing the applicants therein to make representations 

before the concerned authorities pointing out the irregularities. 

- 	In this case also it is seen that transfer order (Mnexure-D) 

has been issued mainly considering the representations made by 
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certain Additional Coh'imissioners and Joint Commissioners of Custom 

and Central Excise (paragraph 3 of Annexure-D). We are not sure as 

to whether the respondents have afforded opportunity to all the 

Additional ' Commissioners/Joint Comniissioners to make 

representations seeking . for transfer by obtaining option for choice 

posting or otherwise. 

4. 	.. According to . the applicant, he had completed requisite 

period of' service in 'the North Eastern Region for getting choice 

posting and had made a request in that behalf. Why his request was 

not considered 'is, not known. That apart, if the transfer of the 

applicant to Kolkata as per the impugned order is sustained, he. will 

have to vacate the residential accommodtion provided to him in 

Mumbai which would result in adversely affecting the education of his 

children at Mumbai. Keeping in mind the limited jurisdiction ofthis 

Tribunal in' the matter of' interfering with the transfer and posting of 

Government officers' except in case where there is violation of 

statutory ru:les or allegation of m.alafide, we are of the view thatthis 

application can, be disposed of at the admission stage itself with 

directions. Accordingly, we direct the applicant to make a. detailed 

representation before the Secretary.  :(Revenue), Ministry of Finance, 

Department of Revenue. central Board of Excise' & Customs witlin a 

period of two weeks from today. If such a representation is received, 

the said authority will consider the same and pass appropriate orders 

keeping in mind the observations made hereinabove and in 

accordance with law within a period "of two months thereafter. Since 

we are prima. facie satisfied that the transfer of the applicant from 

Di'brugarh, N. F. Region' to Kolkata will adversely affect the education - 

of the children of the applicant studying at Mum bai if the applicant .is 
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asked to vaate the residential accommodation provided to him on 

account •of this transfer, we direct the respondents to rétàin the 

applicant in ihe present station until a decision on the representatibn 

is taken. . 

The Original Application: is disposed of as above. The 

applicant wilt produce this order aläng with the representation before 

the Goverñmènt for compliance. - 

(K.V.PRAHLADAN): 	• 	 (C .S IVARAJAN) 
ADMINISTRflVE MIMBER . • 	 VICE CHAIRMAN 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH 

O.A. 1 L't, /2005 

Shn Chaten Rigzin 

—Vs- 

Union of India & Ors. 

Svonosis of the Application 

That the applicant is working as Additional Commissioner, Central Excise 
Commissionerate, Dibrugarh. He was posted to Dibrugarh w.e.f. 06/01/2003. 

That the applicant was transferred from Mumbal to the North Eastern 
Region of India in 2003 as per the prevalent policy of the Govt. of India for the 
North East Region as per the policy and the applicant has retained quarter at 
Mumbai and left his family there so that his children's education is not hampered. 

That the applicant's son T.Y. GERIL RIGZIN, is now studying in Class XII 
in Guru Nanak Khalsa College, Mumbal under the Maharashtra Board of 
Education, Mumbai. If the applicant is transferred to Kolkata, he has to relinquish 
the quarter in Mumbai and would thereby jeopardize the academic career of his 
son at this crucial juncture. 

That the applicant being in the North Eastern Region is entitled to be 
posted back to the place of his "choice". The applicant opted for "Mumbai" 
where his family is retained. Accordingly he submitted his 'option' to the CBEC. 

The aforesaid transfer order has been issued without application of mind 
ignoring the existing polides of transfer and posting to the North Eastern Region 
and vice versa. The applicant has been posted out of the North Eastern Region 
without taking into consideration the facts and his 'option' under the transfer 
policy. Moreover, the said transfer order has been issued on 10/06/2005 
violating the deadline stipulated in the transfer policy. 

The transfer order has been issued on 10/06/2005 with a direction to 
submit compliance report of relieve of officers by the 15 th  June 2005 and thus 
denying natural justice to make legitimate representation (11 th  and 12th  June 
being holidays). This depicts hasty action and colourable exercise of power. 

If the applicant is transferred to Kolkata at this very crucial juncture he 
will suffer irreparable loss. 
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C4: 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application Under Section 19 of the Administrative Tribunals Act, 1985) 

O.A. No. (1 p /2005 

Shri Chaten Rigzin 
Working as Additional Commissioner, 
Central Excise Commissionerate, 
Dibrugarh. 

Applicant 

Vs 

Union of India represented by the 
Secretary (Revenue), 
Ministry of Finance, 
Department of Revenue, 
North Block, New Delhi. 

Central Board of Excise & Customs 
(through its Chairman) 
North Block, New Delhi. 

Chief Commissioner, 
Customs & Central Excise 
Shillong Zone 
Crescens Building 
M.G. Road, Shillong —1 

Commissioner of Central Excise 
Lane F, Milan Nagar, 
Dibrugarh - Assam. 

Respondents 

Details of the Aoolication 

1. 	Particulars of the order against which the aimlication is made: 

This application is made against the order of transfer No. 9 1/2005 dated 

10/06/2005 issued by the Central Board of Excise & Customs (CBEC), in violation 

of the norms of transfer and the directives regarding the transfer and posting in 

the North Eastern Region in particular. 
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3urisdiction 

The applicant declares that the subject matter of this application is withi 

the jurisdiction of this Hon'ble Tribunal. 

Limitation 

The applicant declares that the subject matter of the application is within 

the time limit prescribed under Section 21 of the Administrative Tnbunal Act, 

1985. 

Facts of the case 

4.1 That the applicant is a citizen of India and as such is entitled to the rights 

and privileges guaranteed by the Constitution of India. 

4.2 That the applicant is a member of the Appraisers Group 'B' Service and 

promoted to Group 'A', IRS (C&CE) Service in 1990. His history of posting is 

given below: 

SI. No. Post held Station From To 

Senior Superintendent, Gorakhpur 20.0 1.90 May '91 
Customs Preventive, Gorakhpur  

II 
Asstt. Collector, Customs Varanasi 27.05.91 June '94 
Preventive, Varanasi  
Asstt. Commissioner, Central Noida 11.07.94 June '98 
Excise, Noida  

IV 
Deputy Commissioner of Mumbai 01.07.98 Oct '00 
Customs (Airport)  
Deputy Commissioner, Central Mumbai Nov '00 Nov '02 
excise  
Additional I Joint Dibrugarh 06 .01.03 I_ 

1  Till date 
Commissioner, Central Excise 

4.3 That the applicant during his present tenure has been posted at Dibrugarh 

w.e.f. 06.01.2003. Now, he is working as Additional Commissioner. That the 

applicant was transferred from Mumbai to North East Region on the basis of the 

Policy of Govt. of India. 

p. 
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.4.4 That the Govt. of India's Policy on the transfer and posting of the North 

East Region bestow certain special concession and service benefits to the officers 

transferred to the North East Region. The Policy inter a//a, states that - 

will be fixed tenure of two years. 

On completion of fixed tenure the officer will be posted to a station 

of his choice. 

Facility of retention of Govt. accommodation at the last place of 

posting (so that family and children could lead a normal family life 

undisturbed). 

Copies of the relevant instructions are 

enclosed as Annexure - Al & A2. 

4.5 That the applicant as per the above stated policy retained the Govt. 

accommodation at Mumbal as his children were studying in the Sixth and Tenth 

Standard. 

4.6 That the applicant's children are now studying in the Eighth and Twelfth 

Class in Mumbai under the Maharashtra Education Board. 

4.7 The Central Board of Excise & Customs (CBEC) under the 

Department of Revenue, Ministry of Finance, has recently formulated a New 

Transfer Policy for Group 'A' officers of the Indian Revenue Service (Customs & 

Central Excise). This transfer policy as mandated in the instruction itself, shall 

come into effect from the 1st  April 2005. 

Copy of the Transfer Policy CBEC 2005 is 

enclosed as Annexure - B 

4.8 That pursuant to the New Transfer Policy, the CBEC had called for options 

for postings from all individual Group-A officers of the Indian Revenue Service (C 

& CE). 

4.9 That your humble applicant accordingly submitted his option on 

02.04.2005 (Copy enclosed). The relevant portion of your applicant's option is 

reproduced below:- 



4 

73. (Quest/on in the Transfer proforina) If you want posting to a 

particular station, name the five different stations In order of 

preference and give reasons - (Answer):- Mumbal. 

Reasons be/na (a) I have completed my tenure of 

posting in North East. Therefore, as per DOPT's 

instruction, I am entitled to be posted to a place of my 

choice, and (b) My son is studying in the XII Class 

(Science) in Khalsa College, Matunga, Mumbai. It is of 

utmost importance that he is not disturbed at this 

crucial juncture of the academic year. So I should be 

posted to Mumbai." 

Copy of Option I Transfer Proforma submitted 

to the CBEC is enclosed as Annexure - C. 

4.10 That the order of transfer No. 91/2005 dated 10/06/2005 has been issued 

under which a number of Group 'A' officers have been transferred from one 

station to another. The name of the applicant also features against Sl.No. 243 of 

the said order. The applicant has been transferred and posted to Kolkata. It is 

stated that this order of transfer has been issued as a routine exercise of power 

and has been done without application of mind. The existing policies of transfer 

and posting in particular of the officers posted in the NE region have not been 

taken into consideration while issuing the common transfer order and as a result, 

although, the applicant is protected under the prescribed transfer policy, has 

been transferred out of the present place of posting without taking into 

consideration the facts and his option under the transfer policy. 

Copy of the Transfer Order dated 10/06/2005 

is enclosed as Annexure - D. 

4.11 That the applicant during his tenure of hardship posting in the North East 

Region has sincerely and diligently served despite being away from the family, 

on the implied promise in the 'North East Transfer Policy' that after completion of 

the "tenure" in the North East Region, he would be posted to a place of his 

choice. Accordingly, he has opted for a posting at Mumbai where his family is 

/ retained. The order No. 91/2005 dated 10/06/2005 issued by the CBEC has 
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denied the applicant what is due to him thus violating the principles of 

promissory estoppels. 

4.12 That the applicant's son Master T.Y. GERIL RIGZIN is studying in the XII 

Class in the Guru Nanak Khalsa College, Matunga, Mumbai under the 

Maharashtra Education Board. As per the Education Policy of the respective 

States, migration at XII Standard is not permitted. Thus, if the applicant is 

transferred to Kolkata, he is compelled to surrender the retention of his 

accommodation at Mumbal, where his family is staying and his son's academic 

career will be jeopardized and cause irreparable loss to the applicant. 

Copy of the Reading Certificate is 

enclosed as Annexure - E. 

4.13 That your humble applicant is aggrieved at the manifest injustice meted 

out to him on the following grounds - 

That the CBEC by not accepting the "Option" of the applicant has 

denied the promise made in the North East Region Policy. Thus 

violating the promissory estoppels. 

That the applicant as per the North East Policy of transfer has 

retained the Govt. accommodation at the last place of his posting 

and his children are studying in the Eighth and Twelfth Class in 

Mumbai. By not accepting the applicant's option by the CBEC in 

violation of its own Policy, the academic career of his children is 

under jeopardy. 

Besides, the impugned transfer order is also not in conformity 

with the present transfer policy of the CBEC considering the fact 

that Para 5.8 of the New Transfer Policy of the CBEC states that the 

officers, after completing their tenure in the North Eastern Region 

'will get preference in posting to stations of their choice'. 
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4.14 From the above, it appears that while issuing the transfer order, the CBEC 

has not taken the National Policy of Transfer on North East as well as its own 

Transfer Policy into consideration. 

4.15 The delay in issuance of the Transfer order is in violation of CBEC's own 

deadline under Para 2.1(g) stipulating that -" All Annual Transfer orders shall 

normally be issued by 30 th  April, and, in any case, not later than 31 st  May of the 

year". The impugned transfer order, if implemented, will cause irreparable harm 

and loss to the applicant, as his family who were allowed retention would be 

rendered homeless because his son will be writing Maharashtra Board's Twelfth 

Examination and cannot be shifted. 

4.16 The impugned transfer order has been issued on 10/06/2005 with 

direction to submit compliance report of relieve of officers by the 15 th  June 2005 

and 	thus 	denying natural justice 	and 	opportunity to make legitimate 

representation (11th  and 12th  June being holidays). This depicts a very hasty 

action and speaks of the colourable exercise of power under camouflage. 

4.17 That the said transfer order has been issued whimsically, and arbitrariness 

is writ large in the facts and circumstances of the case and as such is violation of 

the Articles 14 and 16 of the Constitution of India. 

4.18 That the said transfer order is neither in public interest nor office exigency 

demands such transfer and facts and circumstances of the case demonstrate that 

wholescale transfer order has been issued without considering the individual 

circumstances of the officers, particularly hardship posting already served by the 

applicant and as such the transfer order is not just and fair and is not within the 

ambit of fair administrative action. 

4.19 That while issuing the transfer order, the applicant's well-reasoned, 

legitimate option for posting has not been considered in utter disregard of the 

factual evaluation of the hardship entailed in the remote area posting and 

existing Policy extending choice return posting avowed for serving in North 

Eastern Region. This shows the insensitive attitude of the CBEC towards the 

employees working under. 
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5.1 For that the order of transfer has been issued in violation of the directive 

of posting and transfer of the applicant, who has completed mandatory tenure of 

posting in NE region. 

5.2 For that the order has been issued totally ignoring the consideration of the 

"choice station" posting admissible to the applicant on his return posting from 

the North Eastern Region. / 

5.3 For that the order has been issued ignoring the hardship of the family who 

have been staying separately for the last years and the academic interest of the 

child of the applicant. 

5.4 For that the transfer order has been issued totally bypassing I ignoring the 

policy of transfer 2005. 

5.5 	For that the transfer order is not in public interest nor in exigency of 

service or reasonable administrative ground. 

5.6 	For that the order of transfer being arbitrary and whimsical is violative of 	- 

the Articles 14 and 16 of the Constitution of India. 

5.7 For that the order of transfer is not just and fair. 

5.8 	For that malice in law and malice in fact is explicit in the facts and 

circumstances of the case. 

5.9 The impugned transfer order, If implemented, will cause irreparable harm 

and loss to the applicant as his family is already separated for the last two years 

and his son is studying in the Twelfth Class under the Maharashtra Education 

Board and as per the Education Policy of the States, migration in the Twelfth 

Class is not permitted. 

5.10 For that the order of transfer is result of colourable exercise of power. 
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5.11 For that in any view of the matter the applicant is entitled to the relief 

sought for. 

The applicant declares that there is no other efficacious remedies under 

any rule and this Hon'ble Tribunal is the only forum to adjudicate the subject 

matter. However, he has filed representation / option without any result. 

Matters not previously filed and oendina with any other court1 

That the applicant declares that he has not filed any case on the subject 

matter before any court, forum or any other institution. 

Reliefs souçiht for. 

Under the above facts and circumstances, the applicant prays for the 

following reliefs: 

8.1 The order of the applicant (Sl.No. 243) in the impugned transfer order 

dated 10/06/2005 be modified. 

8.2 The applicant may be allowed to be posted to his choice of posting i.e. 

Mumbai where his family is retained. 

8.3 Any other relief or reliefs as the Hon'bte Tribunal may deem fit and 

proper. 

The above reliefs are prayed for on the grounds stated in para 5 above. 

Interim relief. 

During the pendency of this application, the applicant prays for the 

following interim reliefs: 



9.1 The transfer order dated 10/06/2005 of the applicant( SLN0.243) be 

suspended/stayed and he may be posted to his choice place of posting i.e. 

Mumbal. 

9.2 Any relief or reliefs as the Hon'ble Tribunal may deem fit and proper. 

The above reliefs are prayed for on the grounds stated in para 5 above. 

10. This application is filed through the advocate. 

11. 	Particulars of Postal Order: 

(I) IPO No. 

 Date of Issue : 	
. 

 Issued from : 	 . t 	-P 

 Payable at  

12. LiSt of Enclosures. 

As per Index. 

Verification. 
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WTAJI 

I, Chaten Rigzin, son of (L) Tikum Ram, aged about 50 years, a resident 

of Dibrugarh, do hereby vénfy that the statements made in paragraphs 1,4, 6 to 

12 are true to my knowledge and statements in para 2,3 and 5 are true to my 

legal advice and that I have not suppressed any material fact. 

And I sign this verification on this 13th  day of June 2005. 

(CI1ATN RMZIN) 
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APPENDIX - 

INCENTIVES FOR SERVING IN REMOTE AREAS 1111 
G.1., M.F., O.M. No. 20014/3/83-E, IV, dated the 14th December, 1983, read witi O.M. 

No. 200 14/3/83-E. IV, dated the 30th March, 1984, 27th July, 1984, G.1., M.F., U.O. No. 943-E. 
IV/84, dated the 17th October, 1984, O.M. No. F. 20014/3/83-E. IV, dated the 31st 4nuary, 
1985, 25th September, 1985, U.O No. 824-E. IV/86, dated the 1st April, 1986, 0. 4. No. 
20014/3/83-E. IV, dated the 29th October, 1986, O.M No. 20014/3/83-E. lylE. 11(B), d ted the 
11th May, 1987, 28th July, 1987, 15th July, 1988 and O.M. No. F. 20014/1686-E. IV/E. 11(B), 
dated the 1st December, 1988 and O.M. No. 11 (2)/97-E. 11(B), dated the 22'ndJuly, 1998] 

I 

Allowances and facilities admissible to various categories of q1vilian 
Central Government employees serving in the North-Eastern Region co pris-
ing the States of Assam, Meghalaya, Manip, Nagaland and Tripura arrid the 
Union Territoris of Arunachal Pradesh and Mizoram, Andaman and N, cobar 
Islands and Lakshadweep Islands. These orders also apply mutatis mu andis 
to officers posted to N-E Council, when they are stationed in the N-E Region 
and to the civilian Central Government employees including officers f All 
India Services posted to Sikkim. 

Tenure of posting/deputation: 
There will be a fixed tenure of postin&iyears at a timefor office,s with 

service of 10 years or less and of 2 years at a time for officers with mo, e than 
10 years of service. Periods of leave, training, etc., in excess of 15 d ys per 
year will be excluded in counting the tenure period . rd years. Offic rs, on 
conipletion of the fixed tenure of service mentioned above may be con idered 
for posting to.a station of their choice as far as possible. 

The period of deputation of the Central Government employees to the 
States/Union Territories of the North-Eastern Region, will generally be for 3 
years which can be extended in exceptional cases in exigencies of pub ic ser-
vice as well as when the employee concerned is prepared to stay long r. The 
admissible deputation allowance will also continue to be paid dur ng the 
period of deputation so extended. 

Weightage for Central deputation/training abroad and 
mention in Confidential Reports; 

Satisfactory performance of duties for the prescribed tenure in th 
East shall be given due recognition in the case of eligible officers in th 
of- 

S 

promotion in cadre posts,; 
deputation to Central tenure posts; and 

courses of training abroad. 

- 

• , Af 
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The general requirement of at least three years service in a cadre post be-
tween two Central tenure deputations may also be relaxed to two years in de-
serving cases of meritorious service in the North-East. 

A specific entry shall be made in the CR of all employees who rendered 
a full tenure of service in the North-Eastern Region to that effect. 

Cadre authonties are advised to give due weightage for satisfactory per-
formance of duties for the prescribed tenure in the. North-East in the matter of 
promotion in the cadre posts, deputation to Central tenure post and courses of 
training abroad. S  

(iii) Special (Duty) Allowance: 

Central Government civilian employees who have All India transfer lia-
bility will be granted Special (Duty) Allowance at the ,rat of 12 . % of basic 
pay on posting to any station in the North-Eastern Region.. Special (Duty) 
Allowance will be in addition to any special pay and/or deputation (duty) 
allowance already being drawn without any ceiling'on its quantum. The con-
dition that the aggregate of the Special (Duty) Allowance plus Special 
Pay/Deputation (Duty) Allowance,' if any, will not exceed Rs. 1,000 per 
month shall also be dispensed with from 1-8-1997. Special Allowances like 
Special. Compensatory (Remote Locality) Allowance, Construction Allow-
ance and ProjectAllowance will be drawn separately. 

The Central Government civilian employees who are members of Sche-
duled Tribes and are otherwise eligible for the grant of Special (Duty) Allow-
ance under this para. and are exempted from payment of Income Tax under 
the Income Tax Act will alsO draw Special (Duty) Allowance. 

NOTE 1.— Special duty allowance will not be admissible during periods 
of leave/training beyond 15 days at a time and beyond '30 days in a year. The 
allowance is also not admissible during suspension and joining time. 

NOTE 2. - Central Government civilian employà'es, having 'All India 
• Transfer Liability', on their posting to Andaman & Nicobar Islands and Lak-
shadweep Islands are, with effect from 24th May, 1989, granted 'Island Spe-

• cial Allowance' in lieu of 'Special (Duty). Allowance'. See Orders in Section 
V of this Appendix. 

(iv)Special Compensatory Allowance: 

The recommendations of the Fifth Pay Commission have been accepted 
by the Government and Special Compensatory Allowance at the revised rates 
have been made effective from 1-8-1997.  

For orders regarding current rates of Special Compensatory 
allowance—See Part Vofthis Compilation - NRA and CCA 

(v) Travellijig Allowance on firt.appointment: 

In!xation of the present rules (SR 105) that travelling allowance is not ia  
admissible for journeys undertaken in connection with initial appointthent, in 

.1 
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ConceSsions when 	d t 
North-Eastern Region, etc. 

[Swainy's - FR & SR, Part -I] 

Certain special concessions and teryice bènefits are adrtiissible to 
o cers transferred to the North-Eastern Region and UniOñ.Tethtories listed 
belbw and to officers posted to North-Eastern Council when they are stationed 
in ihe Notth-Eaatern Region. These concessions are also admissible to those 
on 1putation to State Governments ofManipurand Tripura. - 

I. Assani 	 6. Arunachal Pra1esh 
Meghaiaya 	 •. 	7. Mizoram 
Manipur 	 8. Andamañ and Nicobar Islands 
Nagaland 	 9. LakshadWccp (L & M) Islands 
Tripura 	

: 	
10. SjkkiTfl 

1. T.A and Joinmg Time 
On first appointment —For journeys to take up mitial appomtment, 

T.A will be admissible to the Góvernnieiit servant:and his family for the total 
distance as below— 	 . 

For journey by rail 	. 	... 	Second Class fare. 
For journey by road 	. 	... 	Ordinary bus fare. 
For journey to take upappointrñent 
in. A & N/L & M Islands 	... 	Free sea passage plus rail/bus 

• . . fare as aboye for journey 
within mainland up to the 
pOft of embarkation. 

On traiisfer—If the family does not accompany the Government ser-
vant, he will be paid TA. On tour for self only for the tran.it periodand will be 
perinitted to carry personal effects up to rd of his entitlenient at Government 
cost or can Jiave the cash equivalent of car ying.rd of his entitlement or the 
difference in weight of the personal effects he is actually carrying and .rd of his 
entitlement, as the case may be, in lieu of the cost of transportation of baggage. 
Cothposite Transfer Grant will be admissible in any case. 

If the family accompanies him, he can draw the existing T.A;, including 
the cost of transporting personal effects to his maximum entitlement irrespec-
tive of the actual weight carried. 

_____ 

.4 
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These provisions apply also for the return journey on transfer back from 
the orth..Eásterti.Region/rJnjon Temtory. 	. . ., 	. 

This Concession is admissible only in cases of transfer from a station out- 
• . sidC to a station in the L-ERegion - ther,wi 	 and vice vsä. It is tiot applicable fromonestation tOano the region. 	. 	. 

Road mileage for. 'transportation of personal effects.— Higher rate of allowance as for 'A' class cities, limited to the atual expenditure,' will be 
'adnissible to all Government servants fortransportation of personal effects on tranfer.  . between two different stations in the North-Eastern 'Region/Union. 
.Territozy. not connected by rail irrespective of the fact whethèr.'they are having 
All n&a transfer liability or not 

Joining time while proceeding on/returning from leave - 
Goernment servants proceeding on leave from the. place of potitig in the 
Region to a place outside the Region are entitled for the joining, time as 
fOlkws:-  

(a) If the place ofposting in the Region'is nOt a r

.

emote lOcality.- 

	

(I) When the journey time betseen 	' Nojoiningtim is 

	

the place of posting and the place 	. admissible. 
outside the Region is 2 days or less.. 

(ii) When the'journey time referred to 	Journey time in xcess' 

	

in (0 above is more than 2 days. 	Of.2 days is allowed as 
joining time. 

b) If the place ofposting in the Region is a remote locality. 
- 

• 	(1) 1' 'ieriod' of tiavef from the remote JOurney the as prescribed 
• 	"locality to the specified station. .' is allowed as free joining 

time. 	'. . 
• 	(ii) . PeriOd of travel from the '  Journey time iii excess of 

specified station 'to a place 	2 days is allowed as 
outside the Region 	 additional joining time 

his concession is also admissible when the GovCrnment..servaüts return 
• fromleave. 	. .•• 	. 	.. . 	. . 	. 	. '• 

2 Leave Travel COnCeSSion 	. . 

(4) Government' servant who leaves his 'family behind and does 'not avail 

	

transfer T.A. for the family will have the option to choose— 	. . 
£thèr: The existing LTC .to Home Town dxce in' a block of two 

• 	 calendar years; 	. 	•. 	' 
Or: 	. The concession for himself once a year from the station of 

posting to his Home Town , or place. where the family . is 
I  residing, and in addition concession for the family (restricted.to 

the spouse and two dependent children only)'also to travel once 
a year from the place of residence to the 'employee's station of 
posting.  

/44 
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In addition, Government servants aiid families posted in the Region 
will be entitled to LTC. on two additional occasions during their entire service 
creer as "Emergency Passage Concession' 'and intended .to enablethem and 
families (spouse and tocdpendent ciiild±en) to travel to their Home Town or 
station of posting in an' emergency. These .ad4itional passages will be 

4lnussible by the entitled mode and class of travel as for normal LTC 

Travel by air - Officers drawing pay of Rs 13,500 and above and 
their families (spouse and two dependent children - up to 18 years for boys 
nd 24 years for. girls) may . .perform the abovó LTC' journeys by air as 

I 	Officers posted in 	
Between stations 

i) 	 tern, 	S 	 ihiphat/Silchar/Agaltala/ 
Aizwal/ Lilaban and Kolkata 

• (ii) 	Andathanàn'dNiCôb IslandS 	Por 	Blair and KolkataI 
Chennal 

(iii) 	Lakhdweep 	:. 	
' 	 .Kayaratti and Koch. 

3. Tenure 

• 	(a) Fixed rénure—: 	S.  

(i) 	For staff with service of 10 years or less 	Three years 

ff with more than 10 years of service 	Two years 
(u) For sta  

Peri:od of Ieave,traifliflg, etc., in excss' Of 15 thys per year will be 
xcluded in counting the tenure period. How'ér;'the' period may be extended 
n exceptional casts in exigencies of' public service or when the employee 

•concerned is prepared to'stày longer. Deputation allowance will be admissible 

during the extended period.alsO. 	 . S

11 

(b) Station of choice on cOmpletion Of tenure.— On. completion of the 
fixed tenure, officers maybe conMdered for poting.to a station of their choice 

• 	• 	as far aspossible. 	•. 	

• 	

5, 	

. 	

S. •. 

	

• 4. Weigh 	ro tage for pmotion, etc. 

• 	(a) El gible offlcers'sháll be given due recognition in the matter of- 

• 	. 	i) '.promotion in cadre posts';' 	
..: 

(II) deputatiOn tOCéntral tenure posts;'and 

courses of training abroad. . 	 S  

The general requirémetit of at least three years' service in a cadre post 
between two Central tenure deputations may be relaxed to two years in cases 
of meritorious service. 	 S 	 S  

Entry In CR.—A specific entry shall 'be made in the CR of all 
employe& who renier full tenure of serviàc. 

5- 
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5. Children's Education Allowance/Hostel Subsidy 
f the children do not accompany the employee, CEA will be admissible 

up toclass XII to children studymg at the last station of postmg or any other 
statioü where they reside If such children are put m hostels, Hostel Subsidy 
will 1e admissible without other restrictions The concession is admissible to 
the officials, transferred from' oiie place to' another' within the North-Eastern 
Rein also.  

6. Benefit of Two HRAs 
Central Government eirtployees posted to the specified States/Union 

TëniorieS from outside the N-E Region who are keeping their families in 
'renteid bousei or in their own houses at the last place. of posting outside the 
N-E tegion, will be entitled to HRA admissible to them at the old station, and 
also at the rates admisible. at the new place of 'posting' in case they live in 
hired private áccc)mmodatiofl irrespective of whether they have claimed trans-
fer lt.A. for fathily or notsüject to the condition'thathired private accommO-
datidn or owned house at the, last station of posting is.put to bona fide use of 
the hiembers' of the family. These concessions are admissible also to those 
postd to Andanisfl and Nicobar Islands and LakshadWeeP 

ThOse employees whO häveñot been postet'othe.N.E Region 
from 

Outs,de the NLE Region.arimot entitled t0 this benefit. 

7. RetentiOn of Quarters/Telephone 

(a) Government accommodation —The facility of retention of Govern-

mext accommodation will continue to be available. ;  Licence Fee will be 
cbakged at normal rates whether the accommodation retained is the entitled 
typ or below the entitled type The facility of retention will be admissible for 
thre ytais'bëYond the'noñnal permissible period of retention. 

the  I (b) Residential telephone in the last statiOn._Residefltial telephone at 
last station will be 'allowed to be retained on the condition that the rental •  

and,  all other charges are'paid by the officer 

8 Special Allowances 
Special Compensator)' (emote Locality) Allowance.— Please see 

Setion6.  
Special (Du 	ow ty) Allatice/Isiafld Special AllôwancC._EmPboYees 

whO have AU India Transfer Liability' on posting to (i) any station in the 
Nokth-Ea$terli Region comprising the States of Assarn, Meghalaya, Manipur, 
Naaland, Tripura,AEWlaChaI Pradesh, Sikkim and Mizoram will be granted 
Spcial (Duty) Allowance, and '(ii) any station in the Island Territories of 
Andaman, 'Nicobar and Lakshadweep will, be granted Island Special 

Al'owanCe. (For rates and conditions governing'the grant of these allowances 

see under 'Compensatory Allowances' in Section 6)., 



TRAtSFER POLICY - CBEC 

fr , 	

2005 

TRANSFER! PLACEMENT. POLICY FOR.GR.OUP A' OFFICERS OF 
THE INDIAN REVENUE SERVICE (C & CE) 

INTRODUCTION 

1 1 	The Ministry of Finan'cë has taken major initiatives for tax, reforms, 
including reform of taadministratiOn with an emphasis on reducing 
inter-face between thétx payers and administration; imparting 
greatzr t;ansparency and minimizing diretidn so as to ensure 
efficiency and recognition of merit and honesty. 	' 

1.2 	The sucessfu 	implenentation of tax reforms dCpends on the 
efficiency of thedelivéry system. A siiiifcant contributor to the 
effectiveness of th 	administrative machinery is a credible human 

resource development policy, which offers opportunities for 

excellence and careerad.v.ancement through a proper placement 

strategy.. 	 . 	. 	 .. 	. 

1.3 	The existing placehieñt.:.bliy has been in place for over a decade. 

Based on the eperiend 	ofits implemEntation, a.eview of the 

present system,, of taisfërs and postingswas carried out. 
Accordingly, a nev 	Tran.sfer/Plaernent P'olicy (herein after referred 

to as the Transfer Policy) for Group A 	Officers of IRS (C&CE) has 

been formulated. The.--n(e 	transfer/placernent policy shall come into 

effec 	from 1 	April 	2005 

SALIENT FEATURES OF THIS TRANSFER POLICY 

2.1 	a) 	• 	The salien( features of this 
Transfer arés follows: a) All 
transfer,hdypbtingS of Goup.'' 	. 

officers oft I,S (C&CE) shall be 
effected b1y tHe: Boa rd/Placement: 	. 

CommitteC drQn their 
recommedatiOn as stated 	. 

hereinaftr;.. 	. 	 . 	 •. 	: 

The Transler policy has been 
formulated for.officers at different 
levels.;  

All stat.ion 	have been categorized 	. 

in three clases and tCñure of stay 
in different classes of station has 
been prescribed 

All postc have been divided into 
two categori:es 	namely 	Srnsitivc 
a id Non Sencitive 

. 	All posts h3ve been categoiized as 
field a id non field post 

r) 	Guidelines for dealing with 
different types,âf "compassionate 
grounds'cas:e. 	have been laid 
down.; 	.. 	. 	. 	 . 	. 	. 

g) 	All annual trnsfer orders shall be 
normally i.sued by 30 	April and, 



in any case, not later than :3 	 / 
May of the year. 

	

2.2 	A correct and complete database is a sine 
qua non for operationalising the Placement 
Policy. CBEC shall ensure that the database 	 "V 
containing the profie of all Group A officers 
is regularly updated. 

	

2.3 	. 	All grievances arising out of the 
implementation of This Transfer Policy shall 
be addressed in accordance with the 
guidelines issued by the Department of 
Personnel & Training, only after the officer 
has joined his new assignment. 

	

2.4 	This Transfer P&icy shall not be applicable to 
the transfer of Chief Commissioners 
/Directors General. 

3.0 THE BOARD! PLACEMENT COMMITTEE: 

	

3.1 	The Board will recommend proposals for 
posting of Chief Commissioners /Directors 
General and Commissioners for approval of 
the Government i.e. Finance Minister through 
Revenue Secretary and Minister of State 
(Revenue). Joint Seretary (Administration), 
CBEC will serve as Secretary to the Board for 
this purpose. 

	

3.2 	The Placement Comrnittee,will be the final 
• authority for transfer of Officers below the 

rank of Commissioner, provided the case falls 
• within the purview the existing guidelines.. 

After the proposals are drawn up and 
• approved by the Board, the Chairman shall 
• consult MOS (R) before giving effect to the 

L annual transfers propOsals. Approval of the 
Government will be required in case a 
deviation from the existing guidelines has to 

. bemade 

	

3.3 	The Placement Committee shall consist of the 
following: 

Chairman; 

Member (Personnel and 
Vigilance); 

One Member Of CBEC to be 
nominated, in rotation, by the 
Chairman of the Board for a 
period of six months; and 

• 	d) 	Joint'Secretary (Admn.) posted 
• 	 in CBEC as its Member-Secretary 

	

3.4 	The minutes of the meeting of the 
Board/Placement Committee shall be drawn 
up and approved by all Members within 24 
hours in a meeting (not by circulation). These 
must be approved by the competent 
authority, within thirty days. 
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fr' 4.1 	In case of Commissioners and Chief 
Commissioners! Directors General, the Board 41  
will recommend both the station of posting 
and the specific charge. 

4 2 	Officers below the ran 	ommssionerwill 
be placed at the disposaI of the Chief 
Commissioner! Director General concerned, 

	

fr 	 for further deployment. While considering the 

	

IF: 	 I 	officers for further deployment, the Chief 
Commissioner!DireCtOr General shall keep in 
mind the old cycle of posting of the said 

	

• 	 officer considçing which Board has placed 
that officer at their disposal. 

4.3 The normal practice is transfer on promotion. 
In individual cases this may give rise to 
hardship. Hence, this may be decided by the 
Board/Placement Committee. For this 
purpose, the grant of Senior Time Scale/Non 
Functional Selection Grade shall not be 
treated as promotion. 

4.4 	Directly recruited / newly promoted Group 'A' 
officers shall be given intensive training in 
accountancy fora period of 2-3 months 
during the period of probation ! upon 
promotion. Upon completion of training, 
directly recruited officers 'shall be normally 
posted to a class 'A' station, whereas the 
officers promoted from Group 'B to Group 'A' 
shall, on promotion, be transferred out of the 
station in which they were previously 
working, unless the balance service is less 
than three years. Further, in view of the 
sensitive nature of the job, Appraisers, on or 
after promotion to the post of Assistant 
Commissioner, will not continue to remain 
posted in the Commissionerate which 
exercised jurisdiction over the Customs 
House on whose cadre they were originally 
borne. 

4.5 	As far as possible, an officer shall spend the 
first nine years of his service on field posts. 
All posts in the Commissionerates of 
Customs, Central Excise, Service Tax and the 
Directorates of Revenue Intelligence and 
Central Excise Intelligence have been 
categorized as field posts. Officers upto and 
including the rank of Commissioners shall 
ordinarily be posted on field assignments for 
at least 5,. 3 and 2years respectively, in each 
of the first 3 decades of their career 
respectively. During the first six years, the 
officer shall not ordinarily be given a posting 
outside the department or sent on a 

• 	deputation, and should be given exposure in 
• 	Central Excise, Service Tax and Customs 

branches, as far as possible. After completing 

• 	 . 



six years of service an ffiér may be potd 
to the Board as an Under Secretary. 

4.6 	As far as possible, the senior most officer 

r 	 may be posted as the Executive 
Commissioner. However, Once posted, a 
commissioner will not be moved out of-the 
executive charge merely because an officer 
senior to him has replaced the hitherto junior 
non-executive Commissioner at that station, 

4.7 	The officers will, as far as possible, be 
rotated between the Customs and Central 
Excise branches everytwO years and 
adequate experience in Service Tax branch 
will also be  errsuted as far as possible.This 
shall be done ter the Annual Transfers have 
been effected. At stations where there are 
separate Chief'Commissioners of Central 
Excise and Customs, a committee of all such 
Chief Comrnissioners'shäll collectively decide 
on the rotation between the two branchesàt 
that station. At other stations, local rotation 
will be done jointly oy the Chief 
Commissioners who exercise control over the 
posts located at that station. 

5.0 CLASSIFICATION OF STATIONS, FIXATION OF TENURES OF POSTING AND 
ROTATION BETWEEN THEM 	I 

5.1 	The various stations where Group 'A' 
officers may be posted have been 
categorized as Class A'-; Class B and Class 
C' [Annexure I-Ill]. Such categorization. 

-is based-on the twin criteria of revenue 
collection and the number of COmrnisioner 
level post at a station.. 

5.2 	1: 	The categorization of Stations may be 
changed by the Board with the approval Of 
the Government. 	- 	- 

5.3 	The States in the-country have been divide-d 
into 4 areas viz. EasL West, North and 	- -. 
South [•Annexure-IV] An officer shall not 

: 	serve in an 'area' for more than a total of 
I.: 	14 years (hCreinafter referred to as a cycle) 

during his-entire tenure up to and including 
the rank of Commissioner of which tenure in 
an 'A' station shall be for a maximum of 6 
years. The tenure shall not be less than four 
years in a Class 'B' station and not less than 
two yearsin a Class-C-station. The 
maximum total tenure of an officer in all 
Class 'A stations during his service upto 
and including the rank of Commissioner 

- shall be 16 'years. The tenure of posting in - 
Customs Overseas Intelligence Network - 
shall not exceed three years. A stay of more 

- than nine 'months in a -station (to be 	- 
compute-d as on 31 December of the 
previous year) will be-treated as a complete 
year, and the length o(.t-he period of stay 

Fl 
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5,5 

5.6 

shall be count'e:'d from tle date of joih'in'."' 
An officer posted in Class A or B station 
can opt to nove to a lower ca•te'gor' station 
after he has completed' 'at least half his 

• 	tenure in' that station:.' 

An officer shall be,r'ot'a'ted between th, 
three d;fferenr clase.s:o.f' shations. After 
completing one cycle of Josting, the officer 
shall be moved to an'Othbr'arba, FurHier, s' 
far as 'possible, an officer shall serVe in at. 

•  least two areas'of the öuntry viz. NOrtH, 
South, Eat, and Wst; .dOring his career 
upto and J ,nclucling the'tank of 
CommissiOner,, 	. . 

It may be clarified that an 'bffier can be 
• . 
	posted frorn a Class''A ; s't'át,ion to a Clas:B' 

or Class 'C s . tatio ,rf (?iot 'hétessarily in that 
• 

	

	order) in any other area 'and vice versa,. 
provided that if he . hOds been posted in that. 
area earliet, a minimum period of 2 years' 
should have elapsed before he can be 
posted again, to the sar1'e'area (called 
cooling off period).  

All posting in the Board and deputation tb'' 
technical pots in the Oep'a'rtrneht of 
Revenue, Central EcOnomic Lnteltigence 
Bureau.(CE.!B),' EnhorCemeht Directorate, 
Authority 'for Advahcé RUlings (AAR), 
Competent A'uthoritis.(CAs), Appellate 
Tribunal foe Forfeited Property (ATFP),, . 
Customs, Excise 	Service Tax Tribunal 
(CESTAT) nd Settlement Commission shall 
not count towards calculation of stay at a 
particular'st'ation/area'botniay be so 
counted at the optiOn of the office. 	, 
However, ah officer wh'óI'hâs been on 
deputation to any one'of the aforesi'd 
bodies shall not ordinarily' be considered for'•• 
another deputation to.ahyof the aforesaid', 
organizatioHs. When an,officer applies for. ,  
clearance fOr a post.iH d* deputation, his 
previous history of pOsti'rgs will be 	' 
considered while giVing, cadre clearance. 'An 
officer shall invariably be transferred out of 
the station in which he was ;on deputation' 
on his return.  

In order to encourage ôficerS to seek 
posting in 'Class 'C stà,t.iOH;, the  
Government shall sanction:'" 

, 

	

	' At least One'vé'hicle for offi'cé" 
use in evehy Class 'C' station 

•''.i'riespective o'f'.the level of the 
officer headi'ig the office;' and"': 

10O per c'enth'OLising facilitie'.' 
at the Office'lével to the'exte'ht' 
'possible. 	' 

c) 	 The starting pOint for 



computing the stay in Class A 
B or C station shall be the 

date of joining at the station. 

5.7 	. 	)oint Secretary (Adn.) posted in CBEC as 
its Member-Secretary 

5.8 	The officers afte.i ornpleting their tenure in 
North Eastern Region (Assam, Sikkim, 
Meghalaya, Mizoram, Manipur, Nagaland, 
Arunachal Pradesh and Tripura), Jammu 
and Kashmir, NACEN and its RTIs and 
Vigilance Directorate and CESTAT will get 
preference.in  posting to stations of their 
cnoice. 

5.9 	When a cértafri number of officers are due 
for moving Out of a station to a new station 
or by local rotation to new postings in the 
same station for the reason of having 
completed their tenure, but cannot be so 
moved due to inadequate number of 
vacancies available, the officer who has • 

	

	
served for longer periods will be moved 
first. 

5.10 	. The station of the posting will be taken as 
the actual place where an officer is posted. 

• 	and.not head quarters of Comm issionerate/ 
Directorate to which the officer is posted. 

6.0 CATdORISATION OF POSTS INTO SENSITIVE AND NON-SENSITIVE 

6.1 . . 	All pOsts in CBEC have been classified into 
• 	sensitive and non-sensitive with the approval 

of the Government: [Annexure-V] 

6.2 	Ordinarily, the tenure of an officer on a 
sensitive post shall be two'to three years at 
one stretch. 

7.0 POSTINGS IN DIRECTORATEs OF REVENUE INTELLIGENCE, CENTRAL EXCISE 
INTELLIGENCE, VIGILANCE AND SYSTEMS (CBEC) 

	

7.1 	In the Dirétorates of Revenue Intelligence, 
Central Excise Intelligence, Vigilance and 
Systems, the respective Director General will 
propose a panel of names for the 
consideration of the Board/Placement 
Committee. Individual officers will be 
selected by the Board/Placement Committee, 
which will also indicate their station of 
posting. 

	

7.2 	The maximum length of tenure in the 
Directorates of Revenue Intelligence, Central 
Excise Intelligence and Vigilance will be three 
years, subject to the condition that no officer 
shall spend more than six years in these 
Directorates during his entire service career. 

8.0POSTING ON COMPASSIONATE GROUNDS 

c 
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In case an officer seeks a posting to a 
particular station on medical grounds, the 
Board/Placement Committee is empowered 
to take a decision on his plea. However, if 
required, the Board/Placement Committee 
may refer the case to a Medical Board. 

In case of working couples, if the spouse of 
an officer is working outside the Department, 
posting in the same station may be allowed 
subject to the instructions issued by the 
Department of Personnel & Training on this 
issue. 

; 83. l: 	In case where the spouse is also an officer of 
the Departrrent,'both the officers should be 
posted to the same station, if they are 
otherwise eligible,, provided that, jointly, they 
do not occupy more than 50 per cent of the 
posts in that station. 

9.0 TRANFER ON ADMINISTRATIVE GROUNDS OR IN PUBLIC INTEREST 

9.1 	Notwithstanding anything contained in this 
policy, Government may, if necessary in 
public interest, transfer or post any officer to 
any station or post; 

9.2 	An officer against whom the CVC has 
recommended initiation of vigilance 
proceedings, should not normally be posted 
or remain posted at the station where the 
cause of the vigilance proceedings originated. 

• 	 He shall also not be posted on a 'sensitive 
charge. This restriction will remain in 
operation till such time the vigilance matter 
is not closed. 

10.0 AVAILMENT OF EARNED OR STUDY LEAVE AFTER ISSUANCE OF TRANSFER 
ORDERS 

An ornce undr orders 'of transfer shall be granted Earned Leave or Study Leave only after he has joined his new place of 
posting. The period spent on Earned Leave or Study Leave will not count towards computation of tenure in that station or 
'cooling 

0tff. 
 priod. Officers who proceed on Earned Leave or study leave without completing the minimum tenure 

prescribed for the station/area will have to rejoin the same station for completing the prescribed tenure. In other cases the 
Board/Placement Committee will decieheir posting after they rejoin on completion of the Earned leave/Study leave, 

Annexure-I 

CLASS 'A STATIONS 

Mumbai (inIudingThane and Belapur) 
Delhi (including Faridabad, Gurgaon, NOIDA and Ghaziabad), 
Chenna 
Kolkata 
Bangalore 
Hyderabad 
All posts in the Customs Overseas Intelligence Network (COIN) 

Annexure-Il 

CLASS B STATIONS 

S.No. 	 STATION 

1. 	 ARM EDABAD 

ii. 



2. ALLHABAD 

3, MANGALORE 

4. COCH1N 

5, BHUBANESHWAR 

 IND'ORE, 

 RAIPUR 

 TR,ICHY 

 MEERUT 

 VIZAG 

 JAIPUR 

 CHANDIGARH (INCLUDING JALLANDHAR) 

 PATNA 

F L  

 KANPUR 

16 RAIGARH 

H  PUNE 

 VADODARA 

 GOA 

 SURAT 

 JAMNAGAR 

22 KANDLA 

 LUDHIANA 

 NAGPUR 

 NASIK 

H.  RANCHI . 

27.. RAJKOT 

Annexure-Ill 

CLASS 'CSTATIONS ANNEXURE-IV 

S.No. . 	 STATION 

 AMRITSAR 

 AURANGABAD 

3 	. BELGAUM 

 . 	 BH,AVNAGAR 

 BHOPAL 

 BOLPUR 

 CALICUT 

 COIMBATORE 

 DAMAN 

I 	1 



IlL 

I 

2 

DIBRUGARH 

GUNTUR 

GUWAHATI 

GWALIOR 

HALDIA 

HAZARIBAGH 

JAMMU & KASHMIR 

JAMSHEDPUR 

JODHPUR 

MADURAI 

MYSORE 

21, 	PUNCHKULA 

PONDICHERRY 

ROHTAK 

SALEM 

SHILLONG 

SILIGURI 

TRIVANDRUM 

TIRUNELVELI 

TIRUPATI 

TUTICORIN 

 

REMAINING CITIES(OTHER THAN CLASS 
•'A'AND CLASS 'B STATIONS) 

Annexure-IV 

North Zone: Jurisdictional areas of Chief commissioners of Customs & Central Excise of 
Chandigàrh, Delhi, Jaipur, Lucknow, Meerut (falling in the States of J&K, Himachal Pradesh, 
Punjab, Uttaranchal, U.P, Delhi, Haryana, Rajasthan & Union Territory of Chandigarh) 

East Zone: Jurisdictional areas of Chief Commissioners of Customs & Central Excise of 
BhubansHwar, Kolkata, Ranchi, Shillong, Patna (falling in the States of Bihar, Orissa, 
Jharkha nd, West Bengal, Meghalaya, Nagaland, Assam, Sikkim, Manipur, Mizoram & Union 
Territory: of Andaman & Nicobar). 

West Zonk: JurisdictiOnal area of Chief Commissioner of Customs & Central Excise of 
Ahmedabad, Mumbai, Pune, Vadodara, Nagpur & Bhopal (falling in the States: Gujarat, 
Maharashtta, Goa, Madhya Pradesh, Chhattisgarh & Union Territory of Daman & Diu) 

South Zone : Jurisdictional area of Chief Commissioner of Customs & Central Excise of 
Bangalore,Chénnai, Cochin, Coimbatore, Hyderabad, Mangalore, Visakhapatnam (falling in 
the States of Andhra Pradesh, Karnataka, Tamil Nadu, Kerala & Union Territory of 
Pondicherry & Lakshadweep) 

Annexure-V 

Categorization of posts into sensitive and non-sensitive: The following posts have been 
categorized as sensitive and non-sensitive: 



A. Customs Commissionerate 

S.No. 	Group A 	post : Section/Branch 

1. 	 Commissioner' 

Comrnr.(Gen.) 

Comm. (Appeals) 

- 	Commr.(Adj.) 

AddL/Jt. Preventive 
Comrhr,/DC/AD 

Legal 

Rummaging & 

• Intelligence 

SUB 

• Air IhteHigence 

Airport 

Town Intelligence 

All Appraising Groups 

Docks/Shed 

Statistics 

Audit 

Review 

• 

Fribunal 

MCD 

All other charges 
which do not involve 
regular dealings with 

the public 

B. Central Excise Commissionerate 

S.No. 	 Group 'A post Section/Branch 

1. 	 Cornriissioner 

Commr.(Appeals) 

Comrnr(Adj.) 

Addl./jt. Anti-Evasiun 
Comm r./D C/AD 

Levil t 
Arijuri ct inn 

ceh 
Category 

Sensitive 

Sensitive 

• Non-
Sensitive 

Non- 
Sensitive 

Sensitive 

Non- 
Sensitive 

Sensitive 

Sensitive 

Sensitive 

Sensitive 

Sensitive 

Sensitive 

Sensitive 

Non- 
Sensitive 

Non- 
Sensitive 

Non- 
Sensitive 

Non- 
Sensitive 

Non- 
Sensitive 

Non- 
Sensitive 

Category 

Sensitive 

Non- 
Sensitive 

Non- 
Sensitive 

Sensitive 

Non 
Sersit ye 



•  !fr

iXi 

111.. 

P&v 

Audit 

Divisions 

Review 

Technical/Audit 

Chief 
Commissioners 
Unit/Office 

q. C. Directorates 
0• 	• 

S.Nd. Group 'A' post Section/Branch 

 All posts in DGRI 

 All posts in D'(V) 

 All posts in Central 
Bureau of Narcotics 

 All posts in DGCEI 

 All posts in CDR 
Office 

 All other 
Directorates 

Sensitive 

Non- 
Sensitive 

Sensitive 

Non- 
Sensitive 

Non- 
Sensitive 

Non- 
Sensitive 

Category 

Sensitive 

Sensitive 

Sensitive 

Sensitive 

Non- 
Sensitive 

Non- 
Sensitive 

of 

1.4 
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PROFORMA-il 
• 	 TRANSFER PROFORMA 

(d) 	Name of the Officer 	. 

	

b L 	C RIGZIN 

SI No in the Civil Lis 	 360 

Designation 	 Additional Commissioner 
• 	 .• 	. 	 •,••• 

( 	Commte / Dte I Office ip which 	Commissionerate of Central Excise 

working and for posted at present 	' 	Dibrugarh Assam 

Date fcm which posted in the 	 06 01 2003 

presaiitCommte./Dt 	 . 

eBir1h 	 26.12.1953 	: 

Home Toin Staa .. 	. .Lahul & SpittL Hiiachal radeSh 

since entry into the Croup 'A' IC&CES service in the Oresci . .: d prolorma: 

cii.eic 	inte. . 

Posi.icJ IDt.(;en./ Commic. StaUon 
DIe. Ftoin 	To 

Se;or Su;riritcndcnt . 	 . . Paa Customs 
Ci3I1(vcn'e) : 	Fanpur 

Patna  
(PivcrThvc.)  

Gorakhpt;r i 	. 

Assistani Coiicctor 
Custäms(PrevenbVe) 

. . 
Kanpur 

Patna Cu&tome 
. 	revenve) 

.li Vj.Si 
27.05.91 Juc, 194 

Varanasi Patna 

' - 
. 

Cdnbai Excise Noid 11.07.04 June, 1998 

.. I 	Noda . 	. 

Deputy Commissioner •. 	Mthbãi Customs (Aitport). Muai 
. 	•... 

07 	
• bctober, 

2000 
Ctoms (Airport) Customs - Mithtbai 

Depuly Commissioner Centrai Excise 'Cenâi Excise Murnbai 
November, November, 

Cenai Excise 	. Mumbal . Muniba-li . 2000 2002 

Addior.37 Joint Commissioner Shong Tolentri Excise Oibru0rn 06.01.03 
Central Excise 	. . rugarh, Assan (Assam) - 

ai ;xtir: 10 a particularstation, . 	: 	• 	1UMBAI. 	. 	. 

ithe ..c -diiercntstationsinorderto 	. . Reasons  
r. ;and'ivereasons 	 (a)l have complet 	- ily teiiur of 

postuig in NorthEsL iui0, as .er 
the D.O.P.&T.'s flSt1UCi,i.fl, I r1l i1t( id 

to be posted tO a place alloy cI;.cc 

(b) My son is studybg in XlIii Cl .is 
Science) in Kha College, MLur: ., 

I 	
. 	. 	. Murnbai. ltisofuttnotimportantthatiie 

is not disturbedat this crucial juncture of 
................ .. the academic year. So, I should be 

posted to Mumbi. 

your spous 	is employed and you.seek 	: -NIL- 	 . 

osting to a particular station, or retention . 	. 

at the same place give complete details 
of such employment, designation of spouse, . 	., 	. 

pay and whetilier the job is transferable or not 

Other reievarh information, if any -NIL- 	 .. 

Options ( n/yin respect of stations wi/I be entertained and requests for specific pos4 	ii a 

piriicuIar .;taljon viiI not be considered. 	. .. 	. 	.. 	 (.. 

..;ui:. 	0 	• 	 .. . 	 (C.RIGZ.1) 

4 Mc, 2005 	 . 	.. AdditiOnal Comnti.sioi .. 

ttroliiitg Ôiiccrs comments  
e particulars given in Col. 1 & 2 above are verified and found.correct. 

• 	
•.:• 

• I . 	 (EVA M.R. HYNNIEWIA) 
Commissioner 

ii 	.x, 	.. 	...... 	: 	• 	. 	.. 	 ..... 	 . 
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F. NO. 22012/10/2005A&U 

Oovurnm.nt of India 
MInIattyofFInarIC 

Department of Rcrvenue 
Cwitral Icd of Udile & Customs 

I s  

OFFICE ORDER NO 91/200$ 

Dated : June 10, 2005 

The follow'q trande,g and pcsdng In the grade of AddlUonal Commissioner & Joint Commbioner of Customs 
CaJ Ea are hereby oder.d with Immediate effect and unti further onJer: 

[ 	
[uem&o Otficur 	Present Poadna 	 FP"ted to Zone/DIrcctorote 	I 

Ii. 	IP.&ari KumarSahoo 	rOGRI KOL.KATA 	 IMEERUTCX 

[2. 	IArcharir 	 .z 	
1MEERLJr CX / EXCEPT NOLOA & 

13. 	 1b# OF LOGIS ICS DEU4T 	 1HU8ANESI1WAR CX 

R 	[TnNWaS Rustagl 	IDUiI CEX ZONE 	- 	- 	 (SHIU.ONG c5 
Is. 	IP.K. Sln9h 	 IMEEPJJ1 ccx ZONE NáIDA 	 IKOLKATA CUS 

6 	IC K 	
bEL1U CEX ZONE DELHI-lIt (GURGAON) 	OHOPAI. 

F 	 IcURGAON 	
CX 

1?vo8ma RedcJyf1rNA1 CX ZON! CHEI*JAX-111 CIIENNA__[rE CX (GOA) 

Is. 	1M. Muruan 	 jENNA1 CEX ZONE CH!NNM-IV OIENNAI 	(URcX  

1oiLwnudI Venkata KrlcJsna CHENNAI CUS. ZONE CHENNA! AIRPORT 	VAD 0 ARA Cx 
I 	IP.ao ONA 	

0 

i
iofl Ary [tEES.IrrCEXlONENOIDA14010A j )CU5(P)(OThER ThAN 

IlL 	IMnojXumar ft.zora [CEN FAPJDABAD 	ILUCKNOW CX 

CUE, ZONE MUMBA! IMORT 	IA;;D CX Imumam 
- 

[13 jiKapoor 
1DELMICUS(PREV)OThERTHAN 

fiA V bkt1shtta [O3CE1 CHENNA! IC0IM0ATOP. CX 	
----S 

Singh DO . 	-- 	JCE5TATPELHI 	-.-... F Ani l  
ceta LAU flutaili 
_SanthoshKumO( 	IOiENNAI 

DTh DATA MGMT (S&I.OLDE DEUII 	jAhmedabadCus. 
CEX ZONE 	 -- l0a 9)_Chennol 	- 

MUMBA! 	 IAhmedabad.  Oithnts 
Ii 
us 	1mahu Gupta 	ICESTAT 
1iT'TsuQr4v. _Moore IMEERUTCEX ZONE.GHAZ1AAD INACEN.Kanpur 

[20 	[DebHLh Sahu KOLKAFA ccx zoie. 	 ]WesteortaI Cus (P) (other than 

121. CX S N Satva 	___ iDeihi 
22 

_ 
K C JOhSiY . HfNNAIEX ZON.DIENNAI-CHENNA! ShIiiongCX  

[13 	IPH.maV 
_ 

(M 04INNPJ CEX ZONE.CHENPUJ-I1 CHENNAI jMVzorc. CX_ 	 _J 

FadndlaQnine.cn Pwt. Ltd., 	 Paqtk I ot 7 
B.XI, SiSS. Veent Kt4 New DethI.70 
Web, hiAirdl.aon(irte.com . 
Email 



'1 	41
MA 

124 

16eepak 
Seerna!Arora 	4rs) 	JDG  MUMA1 

NACEN 14UMBAI 	 .. 	- 
DELHI OJS. ZONE DELHI ACC (EXPORT) 

IAhmedabad Customs 	- 
jAhmedebad CX 	- 

CX 	- 

[2S Aror 

F___TP;;~Q~ Kumar 
(27 	ISashDoQre 

MUMBAI 	ZONE MUMA1 IMPORT
MUMBAI 

lie Icieg.a, L31 cx ZONE 

r~ 	1KmIa 	Prad Mthra MW4BA!-CEX ZONE MUMAAI-I laQpUr CX 

130 G. Sree Karsha HYDEMBAD CEX ZONE HYOERABAD-I ]CoIrnbtore CX 

131 jA K )yoUshI - DJ1! CEX ZONE, DELHI-I 13mshcdpur CX 

Ix 	 .. 	]DGRI I 
- 8ANGALORE ldodr 

-. 
(33 lsarnosh KAn& Perxey L)LHI CUS. ZONE, DEWIACC (EXPORT) Lucknow CX 

14 jRi 8ns SJrh 	 IDGICCE. DELHI . lDeh CX (othar than class A SUon 

CX 	-- 

Cx
-. _-_- I Nagpur 

1v1za j35 Sha rma Mr$ INACEN DELHI 

CwdrVefTha 	ThGICCE.DELHI 

L 	mi K1hna P.ao KYDfP-&BAD CEX ZONE, fYDEPABAD-1 jAhmedabad CX 

PDQV1UdU .z.. 
39 Boddrdart Hare R3m 1(YOEPABAD CEX ZONE, ).lYDE)?ABAO.IV . _______..  

lRanthi CX  

k-o c uii 	nws cH*w-I cx 	 Siiiion 	Cuc (P) 

1T MuhOflO6lS 

Pothapu Sure$ Kumar 

I R CHENNAI CUS 

HYDEMBADCEX ZONE. I4YDER.AaAD-I1I iVa6odar_CX 

Kuna? 1aAE6PiCEX zoie. 	&-I - frAGPUR 0< 

fiKumar MOAOaI 	- lOG. VIGILENCE KOU(ATA ICOIMT0RE CX 

kiEk, Mltr [KOLK.ITACUS l60RE0( 

F46. l)ayart pratp Gogw.mI [LXATA c:U9 Ir4YSORE  CX 
- 	 I]AIPIJR cx 

AiWDtt UM8AI -i CUS 

—g--s4amirn 	_ F4NNA! CUS.PREy, ZONE. TRICHY IKOLKATACX 

1AIhOk RMOhidi EIEDABAD CEX ZONE AHMEDBAO-Ifl IRAJKOT CX  

v ia Re1 JZON E.%n$HAKAPATNAM-I 
(CESTAT KOUTA 

lAHMeOMAOUS. ZONE - 	-. INACENVADOPARA 

1ISaniee' Ganadhar Dcwohwar ADQOAP..A cCE,SURT-Il,5URAT [ATMUMBA!  

[fiTcsrsrDa R 	&Ictx_ZONEPATNA 	____ [XATA cx 

_I 	
ZONE DELHI  [m8rRustaI G IcCE 

si'yanund& (BANGALORe CUS ZONE MANCALDRt JUAM.ALUKr..A 

Ii1v1nod Kumar D,,iIya [PuNX &cuSZONE PUNE-Il [OGALJDfl_ CHENNA! 

5(Sephen L 0 Souza CEX & CU5 ZONE 

II AIPURCEX ZONE jAikiP - 

frACNCHENNAL 

(CIISTATDELHI 
16Ishank1 P4.een 

[ii9. 	ajhPndsy - [II4EOABADC_ZONE AI(MEOABA0I 100PM DELHI  

Fi_OjShubhOwtan (iMoAaD CLIS ZONE AHMEDAAO INACEN HUMUAI 

[öR1 KOLKATA 	 -- 
[INioY Kumw Kar 

(2 	IJocv Gipt 

(VIZACEX & CUS ZONE 

- I)AIPUR CEX ZONE 3AIPURI ANDIGAEU1 CX 

CEX ZONE KANPLIR 1AGPUR CX 

j4I5at 	PkaIPlIw& IWC)(NOw 	7f - 

(KOU(ATA CUSTOMS 

pe2o(7 
TsxIn45ànhIna.40m PVt Ltd., 
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JT 	 u Goe 
- 	 ( iiiii• 

S 	(ANMEDA8AO cus. ZONE 3AMNAGA CUS 

fPUNC CX  

	

1fli Bandhu pi 	 ZONE )AMSH 	 fENNM cUS 
EX 2 	 AHMEDAMD cusWC  

IT  

17Lr*n  

hQJcJh*ry 	 OOARA cEX ZONE 	 IUVFM  
Netarjo PIiôi 0V!ZAG CEX &CUS ZONiijR 

174. 	SAKPAL. 	 lc1.op 	x ZONE BELGAJJ 	IC1CUS (Py 	......... I  

fr

GAEEr SINGH NLJNWAI. 	fi AMRrTSAR 	 . 	TOG-HI CX frG. 	 ONGEOIN PANNJ 	j5t-Iu.oN CEX & Cus ZONE iiiEE6,à 
KOUCATACX . 

	

fRENOERA KUMAR-1 	 PUNCHK 	 IOGICCE Eüi - '--' 
_XZONE 	 AT . 	tSTbELHI [79. ANIL GANGADHAR RAO 	

FNAGPUR CEX ZONE AUP.ANGABAD 	fvAD<A CX 
itAU.Ieo.juN SONGATE IHILLONc3 CEX & CLJS ZONE 5uuQNG 1kKATA CUSTOMS - 

SODHI 
 O

UMMI W5 Pf ZONE AMRrrSAR CUS 

OJ8EYIDELH__ZON________1DECÜ . 
(flOAVESH KUMAR SRIVASTA IVADODARA CEX ZONE VAPI 

	

E( ZONE NDICER1Y 	f i cx 
1ATYA NALAY PAIWAL 	AGPuR cEx zói 

	

PALkIYAJof IcOZMBMORI CEX ZONE 	 rcTrii CUS (PEV) __________ 	
cex ZONE 

P.A)AT 	- 	(kOLKATA CEx ZONE PIALOIA 

F FANDAPATNI GAU 	

CEX ZONE MADUR.AI 	JCHENNAZ CX 

o__
JCMENNAICUS 

PRFvzomcopNcus
iiTJ$ALYAN KU4M DLITrA 	.OPAL CEX —ZONEOHOPAC  

F92- RSHuAMzN PMSAD 	jooAM GEX ZONE OAMAIl VALsAô --_.-_....!VAPI 	 FCi;TAT DEL111 

lvfuG CCX & CUSZON tAffIHYDERA 	____ 
SANDIIU 	 Joeuij !X ZONE PUNCNKULA 	 IPJANGALORE CUSTOMS 

	

NLWTHUX 	JSHILLON CE.X& CIJS ZONE 	 DG1CCE DEUI 1r1:fl:JM)NDEA L4.KRA RANCI , 
Fq—Tpumm BALA - 	 fiiii P)C ZONE F(OHTAK 

	ttR 

19&i L 	.............- 	PAL. CEXZONEBHOPAL 	 INACEN FARIDABAO  

F
S 

	

	 '_ EAKATIK0LKATACX-- 
[OUNDAR.AJAN - fENNA! CUSMEZONE TUTCOR1NCUSJcI.4ENNAIcx 

110. IJOHN LAL NGILNEIA 	_jSHIU.ONG CEX & CU& ZONE$ 
1iNKATASUHAREDOY MiAGcEX&CUSZONEGUNTURkOLKATACUS 
rm3. GANDi1zDOSS 	 OIM8ATOE CEX ZONE sA 	 - -. 	

NACEN FARJDAw 

TaxndqIn,.o 	Pvt. Ltd. 
8183. Ve*Ant KUnj. P4ew Ih-70 	 Page 3 of 7 
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t 

II65JSKANNAN 	- ICHENNAl  - 1HeNNAIcX 
R&IKKAISWAL 	-- 1MUMbAI-I cex ZONE - 1AHMEOA3AD x 
1107. 1M4SZRSfl4cH [MUMBA1.1cEZONE - 

?MASH  IPUNE CEX & CUS ZONE I'PUNE Cx 	 -. 
1iA MISAHAY  
fiio. ISM 4JLENDER SMARMA 

IMUMBAI-U CEX ZONE 

FCHAND1GAH CEX ZONE 
1AHMEOAAD CX 	

. 

OLKATACX 

(iTflviuy KUMAR SNGH-I IDGP.I MUMBA! JAOOOARA CX 
11 127 1MM AVTAR PA8RJ - )AIPUR CEX LONE i5GICCEOELj.1 
1iT1RSiNGHOANOeL 	0 frEERUTCEXZON !V15cCx  

.J3HARsINGH 1MUMBAII CEX ZONE - IAHMEDABAO CUS 
his. 1K LAMTEI(E IVADODAM CEX ZONE JCHENNAICUS(P) 
116. 	KAAOP.A - [MJMI CEX ZONE 

GA5wAMY IDG VIC1LANC! CIIENNAI VIZAGCX 
111IA KISA}4U I(OLAKTA CUS ZONE ISHILLQNGcx 
[i'Thjs AUiiGAM NNAI CUS ZONE - IVZZAG CX 

1120- 	
BALAM NIAANJAN- 

	JVIZAG CEX & CUS ZONE .CHINCX 

TAT CHENNAI ICHENNAI cU5(P) 
1fMnIHILESH KUMAR [MUM&A-I CEX ZONE IVADODARA cx 
fr 	JENORM [CHENNAX QJ5 7QNE icociixr cx 
1i4.1M PACKIAM Q1ENNAI CEX ZONE  

ZONE IopAL CX 
CHAMN N 	

______ 

1126. kAP. 	$1 (6NPROMOTION MIPUR 	____ 
Ei• [M ¶HASAN jMUMBAI-1CUS ZONE [PATNA C 5(P) 

MNGAP.AU  [NAGPUR CEX ZONE IVJZAG CX 	 -. 
I:JNAN KUMARSNARMA-U 1M4MABAD 1ICCECHENNA1 

,LONv. rSUKHIKINDER rr SINGM 
KAA  ON POMOflON 1CHANDICARH Cx 

{jj. [RIAGAtWjPW4 	-- JCHCNNAI CUS ZONE [TRICHY c:j 
[ri. Is 	; M1SRA 1ñEEX & QJS ZO IETrLEMENI COMMISSION KOLXATA 
f 1.JMAOJ KLJMAR KEOLA JK50TA CUS ZONE JRANCHI cx 
irIs S&NKARVADIVELU CHENNAI CX ZONE  JPQNDID1ERY CX  
1ii . FA.L  PATHAX 	 [uMbAI.I CEX ZONE . 	rSHILLONG CUS 
1ii:ESAT1SH SHAH JAbObARA CEX ZONE  ôIMMTORE CX 
1ii.1 ,AGHAPAThY 15NNA1CeX ZONE IMANGALORE cx 

I' 	
frALNDRA KUMAR SHARbiA 	MUM8AI-fl CUS ZONE I5K - 

(WJK MO-fl (MUMBAI-X CUS ZONE - IPUNE CX 
PROMOTION 

- 
- 	. 

1E2 INpUg foEul! CUS 	 - 
fiifrôesH KUMAR AGARWAL. [MUMA!-1ICUS ZONE [OG VAWMUMtAI 

- T joEV.nkseR4ddy JbIENNAI CEX ZONE 1LOREOJS (OTHER THAN CL-A) 'J 144 	,[AJzudin - JDGCEI LUDHIANA - fDGCEI. WDHLANA 
145 	1N4ev Kamr P4oUlck 	. ION PROMOTION TDELHI CIJS 

FARIDABAD  tNACEN. SANGALORt CUS. ZO 

r .  

T*xMdlaonflns,c.oi'n Pvt. Ltd., 
54I)193, V.snt Kunj, Now Oh.70 
We0 1 	JnaOflRtIe, 
E,niii ytom 	ndftno. corn 
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1147 	JR4vI Prwtap SIr9h 	- JMEERLIT CEX ZONE IMEERUT CX 
[iii JDVtamR.ddy IX&CUSZOtE GALORECU5 

149 Mohar )n Joci.oaHr - 	IMUMBA! CU 

jlSO J$mir Subhu Bajaj DCRJ, MUMBA! jOPJ MUMBAI 

1S 	&POY Kwnar IMUM8AM CEX ZONE IAHMEDAMD  

152 BÔdN R.m Acharya BHUBANES WAR CEX ZONE KOU(ATA CU5 (WEST BANG. (P) 	j 
• 1133 ISdhc Koka P{YDRABAD CEX ZONE VIZAG GUS 

I15,  146nish Saxena MEJJT CEX ZONE DELHI CUS 

1155 - WNOWCEXZ DELH1cX 
- 

IIS& A) 	Kumar Pdcy
, 
 -- 7BHOP.. CEX ZONE 13AIPUR CX 	 - 

17 jfil l  PadmasM jSANGALORE GUS. ZONE BANAL.ORE cx  

158 Ucrth flw.d jOG SYSTEMS. DELHI JOG. SYS DELHI 

159 R)& Kumar MWhra 	 IDQRI DELHi jOGRI DELHI 

[leo J5njiiy bonsall OELKI CUS ZONE jDGPJ. DELHI  

{iifrasru Arshl  ION PROMOTION . 	. ]MUMBAI-1 cus 	T 
[111 fr 	arn OGRI.MUMBAI JS__rLMENT COMMISSIONMUMBAI 
1i rharnIzJ)V&vrn 	- 

_ 
CHENNAI CUS ZONS ]COIMBATORECX 

F. M dvan S.arvar ON PROMOTION 	- [DELHI Cx 
165 AVSrinivueRo IDGCE1HENNAI  

1166 

_ 
4iitt Prud 

__Q4ENNA3CUS ZONE _
- 	oL.HI OJS ZONE 

.. 
1ccu DELHI _

1i67 Rar1ft Kumar . ON PROMOTION DELHI CUS 
1168 _4ohanSaxen 1DOPMDELHI . DOPM DELHI 

1169. _nh OWWm -  por___ jkOLKATA CX (OTHER THANCi. -Al 
[io Sarvanakumar  - .!CNNAIGUSZONE JVIZAG CU 	 _j 
[iii. 

_ 
urkzha KaUyar . JON PROMOTION 	. - 	WCKNOW CUS 

'172 _54pak Kumr Gupti jBANGAL0RE0)5ZONt COIMBATORECX 
11)3_ jp4. Kumres JON PfOMOTION - 	CHENNAI CUS 
1174 be.dIpSuman J)OLKATA CEX ZONE - - JKOLKATAcX 

17S IPtARISINDER KPRASAD 	 ON PROMOTION 	 IDELHI CX  _____________ 	_______ 	
ION PROMOTiON 	- 	 .  

180 	UPlENDRA SINGH YADAV 	 fDGRI. MUMBAI 	 TMUMBAI ais-1 

77 _O4ANDRAMOHAN ICHENNAI CUS ZONE 	jMATORE CX  
______ 	 ION PROMQTION 	 ICNENNAI cIJs  

179 _ 	PDAS 	_ — 	__1DG (VIG)KOU(ATA 	PATNACUS(P)  

ici 	PI'ARE L.AL UPADHYAY 	 JKOLKATA CUS. ZONE 	KOLKATA CUS 

183 	gBALA3I MAJUMOAP. 	 JMUMMI.II GUS ZONE 	TMUMBAI-1GUS. 
4 • 16HIRENDRA SINCH GAR6YAL 	 MUMBAI-LCUS. ZONE 	1HUMBAI-fl 

182 	MANISH MOHAN II 	 - 	jou !R0M0fl0N 	 CHENNAICUS_(P)  

185 	ItJTT1N HIP4A7I ANAL 	 ISHILLONG CX& CUS. ZONEJpU(ATA CX 
1 	is K VIAGI 	 1ME€RLJT CE< ZONC 	JEERUr 86 	

- 

187 1OENKAT 	. 	. - 	JON PROMO11ON. 	JMEERVrcX 
Lea 	", KANT KUt4AP HALDAR 	 JDEL.HT CUS. ZONE 	. 	jDG,VIG,DELH! - 

191 	C JENA 	 PATNA GUS  PREV.ZONE 	JRACHI CC 

1691K RAMAMUKtHY 	 (KOUCATA CiXZONE . JKOLKATA C1JS  

190 _ANiAY SHALAN 	__- 	 CEXZONE 	
- 	

(OTHER THAN
DELH  

192 	P MISThUSAMY 	 -- CHENNAI CUS. PREy.ZONE 	JCHENMCUS  

dAsonflno.com  Pvt. LW., 	 Page S or 7 
8163. Vsant KunJ, New DelflI-70 

temtirdiaon line ,com 



193 	JAMIT )AIN ON 

194 ' 	1R GIJUNAThAN 	- 
1195 JZ(WE!T 	 - 

1i 	PANDAS O4AR.AN BE4.A 	 ____ 

 PROMOTION 	 - 	jCESTAT 

E;NNAi CUS ZONE 	- [O1ENAJ 

ON PROMOTION - 	 1VAD00ARCX 

DGCE1 ROURKE LA 	 IKOIKTA 

MUMBAI-! CEX ZONE 	- 	JADOOR.ACX 

DELHI 

CUS 	 - 

CUS 
- 	- 

CU5 
hiT 

li1SHTER 

V K - - 5INGH 

-. 	- ON PROMOTION 	 1UMBAI 

IiiflRATTAN LAL SHAGAT 

13AIPUR 

OIANDIGARH CEX ZONE 	IDPPR. -  DEL.Hl 

500 
Iaoi 

SITA P.AM MEENA  
MtNA 	

-- ....... 
CEX ZONE 	 1DELHI C'JS (P) 

DELHCX 

PUNE CX - 	 - 
R K - DELHI CEX ZONE 

1202 IRF - A.HM MUMBA! III (0.15 PREy) ZONE 

203 RA)NDfA 1LACAR MUMBAI-flI (CUS.PREV-) ZONE 
KOLKATA OJS (OThER THAN O 

20 RSIiAHESHWARJ DHOPAL CEX ZONE HYOEPBAD CC 	_____ 

WCKNOW CX IBN INGN 	 - ON PROMOTION 

11EL5l ThQI'tA$ 	 - ON PROMOTION 	- IBANCALO 	CU5 

(Ttc i'ENA - OGICCE DELHI IDELH! cx 
IDELH!CX 1208 [SUSH KISIINAN1  OTE. OF LOGISTICS DELHI 

r 0 1DE 1 cus 

[2 10 KR!HNA AKSHAYA MLSHP.A (Mn) CESTAT. DEI.H1 tOEUt CX  _ 
AtJIAV KUMAR AGARWAI. (Or) 	- 	)DG E(P.POMO11ON DELHI  

[CSTA DELHI 	 - 	LHICX 

MAR_KAUSKAL [06 AUDIT MUMbAI 	 MUMMI-I CX 

SHAH 	[CESTATMUMAJ 	 IMUMOAT-UCiJS 

JAC 	VADODARA 	 ICHANDIGARM cx - 

112T[NuaARY 
iiIw

mmisH fiii B.! 
1214 

12 j 
I i(iA#x 

vloPt 

KUMAP. 	:JNACEN KANPUR 	 CDN KOTA 

CEZ 2ONE DELHI 	III GURCAON 	 JoG SAFEGUARD DELI-Cl 

[211)  DELHI .. 
ATRA 	 CUS ZONE DELHI lCD 	

10G EXPORT PROMOTION
DELHI 

AIN 	.1bU4 CC)( ZONE DELH!-IV FARIDAUAD 	 INACEN FARIDA6AO 

F-20.  
SLNOH 	 If PRE, zo 	 FOG AUDrr DaHI 

iiiI3I4I 3A1N (HRS) 	[DEIJIX CUS ZONE DELHI ACC (IMPORT) & GEN EL}1! 	ICESTAT OB.$I 

221 

224. 

1231. 

(fr4v 

[IAT 
 

J15[PRADIP 

[11JÔ4IRUL 

(ic RAYANA 

F2_32. 

	

KlAM PAUL 	JOEL-HI cus P 	ZONE 	 . 

KRISHNA 	FMUMA! CUS ZONE MUMBAI(EXPORt) 	 [CE$TAT'MBAI 

8A?IKM1A 	 MUMBAI-Il CUS ZONE NHAVA SHEVA (IMP) a ML'L(JND 	[DG VAWATION MUMAI 
BH.ITTAO1MYA 	JCPS P4HAVA SHEVA ____ 

[4AYPANT 	 1-ICEXZONEMUMABIV 	 JOG SERV10ETAX MUMBA] 

KUMAR 	{MuM8 	CEX ZONE THANE-I 	 fCESTAT MLJI4 BAI 
AVA 

KLJMAR KATIYAP. JMUMA1-II CEX ZONE rI.APtR 	 ICESTAT MUMeA! 

	

BARNWAL 	JSTAT DELHI 	 [DELHI CX  

	

MAhENDRA RANGA 	I LUDHIANA 	 IDELHI
UECTORA 	QF LOGLSTIC 

JHYDERADAD 	 -. 	 FHY.AEADQ 

	

K NATWNEIL 	RAMD CX 	 rNACN HYDERABAD 

	

KAVANUR 	[GALOR.E 0.15 	 [CESTAT BANGAWRE 

Taxlndbonfln,.com PvL Ltd., 
	 Pgc 6 of 7 

S-XI.O18, Vant KunJ, Maw 
WC 	jndlonUne.cOm . 
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1 3 RARAS1MNA MURThY rcETA 	i.o 

1I 1DHg.*J RASTOGI 	SAMRTTSAR CtJ$ (PRV)  JDGRI AMRI'rSAR WDHIANA - 
VIMLANAThAtI CHeNNAI$ "  IDGRI 8ANCALORE 

1IAK SINKA 

GOEL. 237. 	1INAVNEET  
JRANOII CX 

(öLHI cx 
IDGCEI iAMSHEDPUR 

tDGCEI DELHI 
SVANACA KUMAP.! UOP PUNECX 

fDIPANGARXAA . 	1COIMUATORE cx [OTE OF AUDIT P4UMBA! 
1240. [SNMA . 	JMUMCA!-U CU3 	- 	- 

c 
IbG SERVICE TAX MUHBAI 

ISM1LLON 	CX 1i1SYATANTRA KUMAP. 	.Tcu 
PAN1RAHI 	- 	JVA000ARA cx IDELMI CU5TOMS 

[241 CX 	 . i r0t4  

lr1P.EM JON RERVER5TON PROM DEPUTATION [OTE OF LOG1ST1C 

[246 Ip 
K GOL JDGP.I DELilI CHANDIGARHCX 

1247 NAGESHWARRAO - JON P.ERVERSION FROM DEPUTATION JVLZAG CX 	- 
j248 V P SINGH IUOP CBN GWAUOR JOG SYSTEMS OELII 

Z. Althe otflr, mentioned aborve should be relieved immediately OM a campUnce report to this effect should 
be sent by the Chief Commlesioner concerned to the undcrlgned by S.06.2005. This should be ?oflowed by a 
repat conlnng ctatu; regarding aumption of ther9e by the treri8terred O!f1Ccç against their r.ow poct which 
shotild ream the undersigned by 30.06,2005. 

3. Y)tth this order, all repreWntatlWW for podng and transfers In the grade or AddlUonal CommlsIoner & Joint 
ComiOncr of Customs & Central Excise rcelved to date stand disposed o(f. 

(R.K. Kalle) 
Deputy Secretary to tno Govairnment at India 

TndIaoilLnuoi Pvt Ltd., 	-- -- 	 -- 	- Page 7 of? 
B-X. 8183, Va.ant Xun New Dihi70  
W#6 httpJ/tsxINInlne.m. 
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GURU NAHAKKHALSACOLLEGE OFART.SCIE•NCE& COMMERCE 
;MATUNGA,MUMBA)..30019. 

4f 	
JUMORCOLL 

ANNUAL PROGRESS EPORT 
Sr. No. 	492 	

I 	
. 	. 

'I 	 TY GERL RIOZIN r 	Nuie of hc.Stucicii( 

I 	 Cms 	 F.Y,J..C. SCIENCE (204-20( 
C). 

off 

OF  ...J .. 	
. 	LIDS OF.PASING 

• . 	 • .1., 	E4GLII;. 	 ... 

I 	PHYSJ3 
L 	'2 'iiutti 	205 4 	CTLM1'RY 

5.1 AT13T1CS & STATISTICS, 
6. 
1. 	COP 	R 	CECE, 

1 2 3 4 5 6 7 )TAL IEI\1AR1(S 

MAXIMUM 
MARKS 100 1410 100 100- U)0 mo) 00 OO 

MINIMUM . . . 

.MARJS FOR •.35 35 35 35 35 S  35 70 i{) 

PROMOTED 031 —— 038 044 045 088 -6+04 
MMUS 4 

I- 

(-II 

I—, 

I..) 
4- 

,5,; 

E=Exompt ion in the Head; F=Fal lure in ,e LeacI. 
• 	INA1. MAR1S 	d\\ • F1L\( i  OF UN ITTPST A', )IflM!NA .. 	IiTF:sr ANDM'NU.\I, 1XAMNATJON. 

	

CKEI) BY 	 VU]:- 

	

JR. 	M..A COLLE(. 
23 APRiL. Y)05 • 	 MiVtiflG 	UTj 	400 0J9, 


